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HOUSE OF THE PEOPLE
Wednesday, 10th December, 1952

The House met at a Quarter toO
Eleven of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 a.Mm.
QUESTION OF PRIVILEGE

PREMATURE PUBLICATION OF ADJOURNMENT
MOTION

Shrimati Sucheta Kripalani (New
Delhi): Sir, I would like to raise a
question of privilege. Yesterday, I
and certain other Members gave notice
of a motion of adjournment and before
the motion was admitted, I find there
was a very ffamboyant report of that
adjournment motion here. It says in
the Delhi Express:

“Will Nehru swear allegiance to
Queen?

Opposition M.P.s Protest Against
Reported Move. '

Adjournment Motion likely tuday.

U. K. High Commission deni
knowledge of Plan”, —

“All Opposition groups in the
House of the People have com-
bined to protest against Mr.
Nehru's reported plan to swear
allegiance on behalf of India at
the ‘forthcoming Coronation of
Queen Elizabeth 1‘..11 London,

They have given notice of an ad-
journment motion on the subject,
to be moved in the House on Wed-
nesday.”

It is a three-fourth column report
here, This is & matter of very scrious
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importance to the country and of
very great significance, dow is it

that before the House is seized of the
matter, it is reported here?

I would also llke to draw ycur at-
tention to the fact that there is a
very well established convention with
regard to this. In 1948, to a short
notice question given on 6th February,
the Speaker gave this ruling, The
Speaker referred to the short notice
question due to be answered on that
day having found publicity in the Press
on the previous day. He said it was
a breach of the convention of the
House, and added:

“This is a breach of the con-
Vvention of the House [ mignt
invite the attention of hon. Mem-
bers to the desirability of no ques-
tion or motion finding oublicity
in the press before not only these
are admitted but, so far as ques-
tions are concerned, before they
are answered in the House. I: is
fair both to the House and also to
the Government that the question
and answer should go to the pub-
lic together.”

.
We have not had a chance to dis-
cuss this very serious matter which
goes to the very foundation of our
Constitutional position and neither
has the Government had a chance to
give a reply. and before we have a
chance to discuss it, this kind cof
cheap report is made about it in this
paper, I would therefore request you
to refer this matter to the Committee
nf Privileges,

Mr. Deputy-Speaker; It is a breach
of convention, The Speaker is quite
compeient to take action on this
matter. I do not know how in the
face of repeated warnings. this has
hapnened. b=fore a matter is taken up
by Parliament and before cven it is
admitted by the Speaker. So far as
the aljournment motion is concerued,
the mischief is done by publishing it
before the consent of the Speak~r is
given, when even hon. Members are
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[Mr. Deputy-Speaker)

not taken into confidence, When the
vonsent of the Speaker is withheld,
and the motions are not even read out
in the House because by merely read-
ing them even they might get publicity
while otherwise they might Ee inad-
missible, It is improper to be pub-
lished ag it would be read and the
mischief might be done. In those cir-
cumstances, when this matter i» with-
held even from the Members of the
House, for the Press to publish it can-
not be condemned in too strong words.
1 will certainly take action against
“this paper and call for an explanation
and deal with it in the right manner,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): May I say a word? I &m
glad that your attention was aqiawn
tn this matter because I myself in-
tended doing so, and I had a acnse of
giievance, if I may say so with all
respect. against the Members who
have sent that notice—there are a
targe number of them—and I wish to
ask them if they had given it to the
paper or allowed it to be sent to the
newspaper. It is one thing for publi-
cation in a newspaper, but it is not
right that such a thing should be
bandied about so0 as to reach a news-
paper. Both parts of thig should be
enquired into, if I may submit, fully.

As this matter has come up before
this House. may I say something with
your permission? Last evening, I was
shown, I received a copy of this mo-
tion for adjournment,
surprised because, knowing as I do.
that hon. Members of the Opposition
nave tremendous faith which often
runs to credulity in regard to every-
thing. and seldom exercise any dis-
cretion about anything, that a motion
of this kind should be seni to ‘this
House without consultation with or
reference to me who was concerned-—
this struck me as most amazingly ir-
responsible behaviour.

Somec Hon. Members rose—

Shri Jawaharlal Nehrm: I will not
give in. I am not giving into any-
body.

Shrimati Sucheta Kripalani: It was
fublizhed on the 6th.

Shri Jawaharlal Nehrn: It does not
matter,

Shrimati Sucheta Kripalani: It was
allowed to be bandled about in the
‘country, The country knew of it

Shri Jawaharlal Nehrm: When I am
:Peaking and I do not give in, is it
ght for Members of the Opposition
to get up? I wish, Sir, they would
behave more responsibly in this House,

1 was rather
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Several Hom. Members rose—

Shri Jawaharial Nehra: The hon.
Members of the Opposition neither
have discretion nor strength.

Shri N. C. Chatierjee i100ghly):
i:apmtk utmlnitthhkindufuntt‘r
attack.

Mr, Deputy-Speaker: Order, order.
When a statement is being made, and
he does not give in...

Shri N. C. Chatterjee: The Prime
Minister is abusing his tion as
Leader of the House. e will not
allow that to go on.

Shri Jawaharlal Nehru: The Gov-
ernment has discretion and strength
too. slitrcan keep its temper too. I do
say,

Dr. N. B. Khare (Gwallor): It is
temper incarnate,

y
showed extreme irresponsibility. 1
am the Leader of the House and I am
available to them at every moment
by telephone, by call or letter or by
personal interview., No reference was
made by any of these <entlemen or
ladies to me. It is such a simple
thing. Can they believe a siory which
appeared in an unknown German
newspaper and was reproduced here
which contains something which is
fantastic nonsense, which any man
with the least knowledge of our Con-
stitution or our Governm=nt or of the
State should have known is nonsense?
And if that comes up before the House
as a motion. I call that extreme ir-
responsibility,

SBhri N. C. Chatterjee: We ought to
be given a chance.

Mr. Deputy-Speaker: Order, order.
When I am speaking, hon, Members
will kindly resume their seats. As
soon as I received the adjournment
motion, I felt strongly that they should
nng have sent it without- ascertaining
the -position from the Leader of the
House. Many things are imaginary
and appear in the papers. All that
appears in the papers need not be
given credence to, particularly in a
matter of this kind. When we are
working under a particular Constitu-
tion, it is impossible to believe that
such a statement or such a course is
going tarbe adopted by the Leader of
the House, on. Members could
have easily approached the Il cader of
the House learnt rirsthand from

. When all the Members are sit-
ting here, and the Leader of the
House is accessible, they could have
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written to him or ascertained on the
telephone, It is rather strange that a
number of Members should have given
credence to it and tabled a motion of
adjournment,

A motion of adjournment is a very
serious matter.  If it is rarried, the
Government will have to get out of
office, It is a serious censure mrtion.
It is not as if the Opposition every
day comes here to shoot tiie Govern-
ment, The Opposition must be in a
position to take the responsibility, both
of office and of the statements that
they are making. It ought not to be
merely a crusade here. They must
be able to take up resoponsibility for
such matters of policy etc., and if
they succeed, they must be able to
shoulder responsibility and come this
side. and much more so with res
to the statements, I was not a little
surprised at this, That is why I im-
mediately refused to give my consent,
Nobody can give credence to the state-
ment attributed to the Prime Minister.
It is easy to ascertain the views of
the hon. Prime Minister so far as this
matter is concerned. On such nmatters
as this. I would suggest to hon, Mem-
bers here not to be hasty in giving
motions of adiournment. The matter
did not stop there, it has gone to the
Press. To the best of my kunowledge,
I wanted to bury it deep, and did not
allow it to go out. I do not know how
it escaped. I am not going to aitri-
bute any motives or any such thing
as that on the part of the hon, Mem-
bers. Whoever might have cought
hold of it must have got it from some-
body, and thereafter this must have
been published in the Mress. It is
rather a strange thing if we nag res-
ponsible men are not able to keep this:
as secret. This is not an ordinary;
thing, and the hon, Leader of the
House has not spoken in ioo harsh
terms in referring to this matter.
(Interruption) No hon. Member is
irresponsible, But unfortunately suffi-
cient care and attention has nnt been
paid or bestowed on this matter.

Shri H. N. Mukerjee (Calcutia
North-East): As far as the publication
in the Press is concerned it was one
of our Members Mrs, Xripalani who
brought up the matter as a question
of privilege, and we repudiate entirely
any responsibility for the leakage.
But when an item of news appears in
the Press and in a newspaper which
is considered to be responsible in re-
gard to a matter which agitates very
fundamentally the principles of our
patriotism. then =urely the orly way
in which we can bring an unequivocal
answer from the Government is by
way of bringing it up hefore the
House—the only way which we
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thought was fble and plausible fcr
us. (Interru We bave acted with
a due sense of responsibility, and we are
very sorry that the hon. Prime Minis-
fer has+«gone out of his way to at-
tribute to us motives of irresponsi-
bility and all sorts of other things.
(Interruptions)

Shri N. C. Chatterjee: May we have
a chance to explain? We did not act
and do not act in an irresponsible
manner, The hon, Prime Minister un-
fortunately lost his temper but we do
maintain that we have acted in a
responsible manner, with full con-
sciousness of our position, our privilege
and our duty. In the Hindustan Times,
a paper which hag some reputation, is
of some standing and has been main-
taining some standards, the news ap-
peared on the 6th December—and it
was circulated by the PTI and was
published in the Hindustan Times
and other papers all over the country.
The relevant portion I shall read:

“Not six yearg have passed since
her

and the man who is to swear alle-
giance at the Coronation as India's
representative is the man who has
spent as many years in a British
prison for his leading part in the
struggle for that independence.”

We have not had any contradiction
of this so far from the 6th December
up till now, Five days ago a short
notice question was sent but it was not
answered. and nothing has been done
so far. Therefore, we thought it our
duty to let the hon. Prime Minister
have a chance of repudiating it. I
want to know from the hon. Frime
Minister what action he is going to
take against the paper which published
this kind of “fantastic nonsense"”, and
what action he has taken or is going
to take against the PTI for circulating
this kind of news.

Shri Jawaharlal Nehru: May I say a
word, Sir? The hon. Member opposite
has said something “which seems to be
very extraordinary. He said that this
thing appeared in the newspaper. 1
was not aware of it, I regret to say
that I do not perhaps read all the
papers very carefully. But when [ saw
it, I found that it is just an extiract
from an unknown newspaper, which
has been given by the Hindustan Times
or the PTI—an unknown German
newspaper of the U. S. High Commis-
sion at Frankfurt hag said something
which apparently has moved my hon.
friend Mr, Chatterjee and others to
raise this adjournment motion. And
even if I had known it, that I should
get excited over what an unknown
German paper says, i3 a thing which
is patently absurd and false.



1979 Question of Privilege

[Shri Jawaharial Nehru)

Secondly, the hon. Member said that
this is the right and obvioug course for
him and his colleagues to adopt. namely
bringing in an adjournment inotion, [
wish to submit that this iz not the
right course. It is a very very extra-
ordinary and unusual course, A
motion for adjournment is a very rure
procedure to be adopted, wheraver it
is allowed in Parliaments. and it is
allowed both on rare and important
occasions. not to elicit information or
to ask for a denial or affirmation. These
are done by means of either questicns
or personal approach immediately.
But to adopt a method of an adjourn-
ment motien in order to get a denial
of some statement in some Press is not
a right course at all. There rre ever
80 many other courses open. I think
motions for adjournment should be
treated. as you, Sir, have said, with
far greater respect,

12 Noow

Shrimati Sucheta Kripalami: This is
not an unknown German newspaper
which has published this. It is a
German language newspaper...

Mr, Deputy-Speaker: Order, order.
Whatever it might be, in the opinion of
the non. Prime Minister. so far as this
matter is concerned, he must be in the
know of many papers which sre res-
ponsible and very important in various
places. It is his business to get in-
formed. But so far as this matler is
concerned, it has escaped not only his
attention. but also the attention of all
of us. then it must certainly be a very
insignificant paper.

Shri Jawaharlal Nehrn: No hon.
Member has even heard of that paper.
(Interruptions)

Mr, Deputy-Speaker: Order, order,
This is a matter which need not
debated. It ig clear that this matter
has appeared, for which there is ab-
solutely no foundation.
hon. ime Minister is concerned, he
had absolutely no knowledge of it; if
he had only known it. he would have
repudiated it as strongly as he has
done now. This matter need rot be
pursued here any longer.

So far as the procedure for an ad-
journment motion is concerned, I would
like torepeatto hon. Members thatan
adjournment motion is a serious
motion. a motion of censure agsinat the
Government. For eliciting informa-
tion, there are other methods, like

- short notice questions etc, If no short
notice questions are possible long notice
questions etc. are there. even without
such formalities. And this matter can
be ascertained by~ various other
methods also.

So far ag the ,
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In these circumstances, it ig not
necessary to pursue this matter any
{:rther.t teI :il:we htaken due notice of
e matter that has appeared in the
Press, in the Delhi Express today, and
I will take such action as is necessary
to find out how exactly it has leaked

ut, and what steps ought 10 be taken

n that regard.

Dr, Lanka Sundaram (Visakha-
ga'ht:am): On a point of procedure, Sir,
hon. Leader of the House said
certain things about short notice ques-
tions etc.. at the beginning. I gave
notice of a short notice question yester-
day morning on this identical subject.
We are at a very great disadvantage,
and we do not know when and how
and where the short notice question
will be admitted. What is the remedy
for us? (Interruptions)

Mr. Deputy-Speaker: Order, order.
Something comes to the notice of the
hon, Member, He thinks that it is so
urgent and that ten days’ notice is not
necessary, It was given only yester-
day. the office has to look into it and
see whether it is in proper form etc.,
and then send it to the Minister and
find out whether he will accept short
notice or not. So even within 24 hourg
after giving notice of the short notice
question, is it necessary for the hon.
Member to rush in with an adjourn-
ment motion? The notice of adjourn-
ment motion was not given today.
(Interruption) Hon. Member cannot
say that. The short notice «uestion
was given, it was not answered, there
was delay, and so he says he was forced
1o come here by way of an adjourn-
ment motion. That is the impression
he has sought to create, The factr are
different. On the other hand before
the short notice question was given,
the adjournment motion came to my
hands.. Without thinking of the normal
orocedure for an adjournment motion.
without ascertaining even whether it
can be ascertained at close quarterg as
to ind out whether the information is
right or not, the hon. Member has
jumped into an adjournment motion.
I would say generally—and particularly
so far as this matter iz concerned—
that this is a little hasty step that was
taken by the hon. Members, That is
wlav I refused to give my rconsent, and
I do not think it is necessary to go
further into this matter,

Dr. Lanka Sumdaram: I gave notice
of my short notice question before
noon yesterday, and no adjournment
motion,

Dr. N, B. Khare: I gave nolice of a
short noticé question about this matter
about six days ago. (Interruptions)



1981 Leave of Absence

Mr, Deputy-Speaker: Order, order,

Shrli V. G. Deshpande ;Guna): Six
days before notice was given about
this question.

Shrimati Sucheta Kripalani: Sir, I
would request you to permit me a few
minutes,

Mr, Deputy-Speaker: What for?

Shrimati Sucheta Kripalani: Because
so much aspersion is being flung at us.
We are perfectly within our constitu-
tional right if we bring in this motion.
Nobody can compel us to go and seek
clarification from a Minister before-
hand. If we do so it may be because
of our personal relation with him., I
would also like to draw your atteation
to the fact that this has not been pub-
lished in an unnamed and unknown
paper. It has been published in News
Zeitung, which is a German language
newspaper of the United States High
Commission at Frankfurt. We have
our diplomatic relations with the
United States. I want to know whe-
ther the Government have taken any
steps. (Interruptions)

Mr, Deputy-Speaker: Order, order.

Shrimatl Sucheta Kripalani: ...to ob-
tain an explanation from the U. S.
Government for the publication of such
a false report. With whatever little
political experience I have got, I know
that when a false or a wrong report
1: made regarding any matter of such
importance, an immediate contradic-
tion is issued. This report appeared in
the Hindustan Times and some other
important newspapers in the country
on the 6th. Till today no contradiction
has come forth from the Government.
I am surprised and greatly pained that
the Prime Minister hag not thought it
fit to issue a contradiction in order to
clarify the situation but flings at us in-
vectives and insults. (Interruptions)

Shri Jawaharla] Nehru: The hon.
lady Member is overcome by emotion
and cannot see light. (Interruptions)

Mr. Deputy-Speaker: Order, crder.

Shrimati Sucheta Kripalani: I take

a lesson from the Prime Minister.
{Interruptions)

Mr. Deputy-Speaker: The Ifouse will
now proceed with other business

Bhri N. Sreekantan Nair (Quilon-cum
Mavelikkara): On a point of informa-
tion, Sir............

Mr, Deputy-Speaker: No information,

LEAVE OF ABSENCE

Mr., Deputy-Speaker: I have to in-
form _hon. Members that I have re-
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Amendment) Bill

ceived the following letter from Shri
Chimanlal Chakubhai Shah:

*“I am sorry that I am unable to
attend the session of the Iiouse on
account of my illness. I reyuest
that I may be granted leave cf
absence during this session”,

Is it the pleasure of the House that
permission be granted to Shri Chiman-
lal Chakubhai Shah to be absent from
all the meetings of the House during
this session?

Leave was granted.

CONSTITUTION (SECOND AMEND-
MENT) BILL—contd.

Shri Altekar (North Satara): Xes-
terday I was dealing with the point
that the representatives who are sent
to this House must be equipped with
qualifications, . ability and also a
wider vision. Here we have to dis-
cuss questions of all-India im
tance, questions iike Planning which
we have before us, from the aspect
of the whole country and not mere-
ly of here and there—of local im-
portance. We have to discuss here
questions of foreign policy, defence
and other matters of country-wide
importance and for this purpose, the
Members who are returned to this
House must be equipped with quali-
fications that are necessary for dis-
charging their duties in these matters.
From that point of view the consti-
tuency that is desired is one which
can look to these matters from a
broad  perspective. If we have
small constituencies, the result
naturally is that the persons
who, in those small localities, are of
great- importance—from the local
point of view—will be elected and
these lesser dignitaries are not endow-
ed with the qualities of looking at
larger questions from a broader point
of view. If we restrict these consti-
tuencies for representation to the
House of the People, then there is
the possibility that these persons of
narrower vision who look to local
matters will be returned to the House
and not tmose who, It 1s desirable,
should come here in this House, The
smaller the constituency then persons
of local importance and narrower
vision are more apt to carry the voters
along with them. If we have a small
constituency, say, if there is a consti-
tuency of a taluka, then the person
who is known in that small area., who
has considerable influence on account
of his handling questions of local
importance, is likely to carry the
electors, but it we ‘have
a wider constituency, say, of the size
of a district in these seven or eight





